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out of the Consolidated Fund of the
State of Haryana for the services of a
part of the finacial year 1968-69,

MR. DEPUTY-SPEAKER :
question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal
of certain sums from and out of the
Consolidated Fund of the State of
Haryana for the services of a part of
the financial year 1968-69."

The motion was adopled.

The

SHRI K. C. PANT: 1 introduce t
the Bill,

18.363 hm.

HARYANA APPROPRIATION BILL,

1968*

THE MINISTER OF STATE IN

- THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : On behalf of Shn

Morarji Desai, I beg to move for leave

to introduce a Bill to authorise payment
and appropriation on certain further

sums from and out of the Consolidated

Fund of the State of Haryana for the

services of the financial year 1967-68."

MR, DEPUTY-SPEAKER: The
question is :

“That leave be granted to introduce
a Bill to authorise payment and ap-
propriation on certain further sums
from and out of the Consolidated
Pund of the State of Haryama for the
service of the financial year 1967-68."

The motion was adopted.

SHRI K. C. PANT : 1 introducet
the Bill,
1837 b
HARYANA APPROPRIATION
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : On bebalf of Shri
Morarji Desai, I beg to move** :

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Haryana for the services of
a part of the financial year 1968-69,
be taken into consideration.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill 1o provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Haryana for the services or
a part of the financial year 1968-6Y,
be taken into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER ;
question is :

“That clauses 1, 2, 3, the Schedule,
the ‘Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the Enact-
ing Formula and the Title were addcd
to the Bill.

SHRI K. C. PANT : 1 beg to move :
“That the Bill be passed”,
MR, DEPUTY-SPEAKER :
question. is :
“That the Bill be passed”.

The motion was adopted.

The

The

18.38 hrs.

HARYANA APPROPRIATION
BILL, 1968—cond.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): On behalf of Shri
Morarji Desai, beg t0 move** :
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“That the Bill to authorise payment
and appropriation of certain further
‘sums from and out of the Consolidat-
ed Fund of the State of Haryana for
the services of the financial year 1967-
68 be taken into consideration.”

MR, DEPUTY-SPEAKER: The
question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the State of Haryana for
the services of the financial year
1967-68, be taken into consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER: The
gucstion is :

“That Clauses 1, 2, 3, the Schedule,
the Enacting Formula and the Title
stand part of the Bill.”

The motion was adopled,
Clauses 1, 2, 3, the Schedule, the Enact-
ing Formula and the Title were added
te the Bill,
SHRI K. C. PANT : I beg to move :
“That the Bill be passed”,
MR, DEPUTY-SPEAKER : The
question is :
“That the Bill be passed”,
The motion was adopted,

18.39 hrs.
INDIAN MISSIONS ABROAD*
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Indian Mjssions PHALGUNA 30, 1889 (SAKA) Abroad (HAH. 2012

Dis.)
[Suri G. S, DHILLON in the Chairl
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“The question of economy consis-
tent with functional efficiency in the
Indian Embassy in Washington as well
as other Indian Missions abroad is
constantly and continuously under
Government's scrutiny and attention.
All possible steps are taken to ensure
that public funds are spent with the
utmost care and to the maximum ad-
vantage.”
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